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20.1 l.2O6 Present: Hon'bie Sri K.V. Sachidanandan 
Vice - Chairman 

S. 

The Applicant was engaged as 

Gramin Dak Sevak (Mail Deliverer) in the 

Silchar Sub-Division on 11.07.2003 and 

subsequenfiy, he was appointed on 

16,06.2005. According to the Applicant, 

he submitied original HSLC pass 

certificate, which was verified and 

returned to him on 13.06.2006, but he 

was asked to produce the original one 

again and on the same day, terminated 

the seruices of the Applicant under Rule 

8(l)(2) of the Service Rules of Postal ED 

Staff. The Applicant submitted that he is 

1 quite unaware of such proceedings since 

no departmental proceeding was pending 

i against him except otherwise non 

production of the certificate. The Applicant 

submitted representation seeking 

extension of time for production of the 

certificate which is pending. While so, 

notice has been issued, which is illegal. 

Notes of the RcistY 

s n forn 
F. 	...s. 

d 	icti vide IPO/3D 

,c 
Dy, Regstra 

. .N 
	

x 

.1195 



- 

C./. 

Contd/ 
21.11.2006 	Heard Mr S. •Sania. learned 

Counsel for the Applicant and Mr .M .0 

Ahmed learned Adcil. C.G.S.C. for the 

Responcient& Learned Counsel for the 

Respondents unable to submit any 

submission at this stage and wanted time 

to take instructions. Let it be done. 

Post dn.29.l1.2006 for instructinn 

on the point and also an the intermie1ie 

Vice•Chairman 

29.•11.I. 	When the matter can e.uØ 
for hearing the learned c.unsel for 
the resp.ndente wanted to barther 
three weeks time to file mritten 
etateent. Let it be dens. Peat 
the matter en 210, 124I. 

t .  
in 
	 Vic e-C1*irman 

1.12.06 

pg 

Ihe n the matter c .ame IP*Mr' H.DaS=  
learned counsel for the applicant 
submitted that he does not want to 
press the O.A. therefore permission 
may be granted to withdraw the Same. 
Mr M.U.Ahrned, learned Addl.C.o.S.0 has 
no objection in withdrawing the appli-
cation. 

permission granted to withdraw t 
applicaticn. O.A. is dismissed on 
withdrawal. NO Costs. 

vice -Qi airman 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL 
tSUWAHAT1 BENCH 

Title of the case : 	O.A. No...... of 2006 

Bet we en 

Sri Shyamalendu Sharma ............ Applicant. 

AND 

Unionoflndia&OrS ...... .. ..... Respondeflts. 

SYNOPSIS 

The applicant is presently working as Sramin Dak Sevak (mail 

deliverer)(GDSMD) in the Silchar Sub-DiviSion. He is aggrieved by 

the action on the part of the respondents in seeking termination 

of his service without there being any reason as such. AdmIttedly 

there is no dispute so far as his service is concerned but all on 

a sudden he has been served with the copy of the impugned notice 

of termination dated 31.10.06 without any reason. This 

applicantion has been filed against the aforesaid action on the 

part of the respondents seeking an urgent and immediate relief. 

* ** * * * * * ** 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 
•6UWAHATI BENCH:; 

Title of the case : 	O.A. 	of 2006 

Bet we en 

Sri Shyamalendu Sharma 	......... App1icnt. 

AND 

Linionoflndia&ors ........ ....Respondents. 

I N D E X 
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 Verification 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 
SUWAHATI BENCH:: 

(An application under section 19 of the Central Administrative 
Tribunal Act..1985) 

0 . A. No • . . . * . . . . . . .. - of 2004. 

BETWEEN 

Sri Shyamalendu Sharma. 
Son of Late Ram Gobinda Sarma.. 
resident of Trank Road. 
Dist. Cachar, Silchar - 1. 

.Applicant. 

VERSUS 

Union of India, 
Represented by the Secretary to the Govt.of India, 
Ministry of Communication. 
Department of Posts. 
Dak Bhawan, New Delhi. 

The Chief Postmaster General, 
Meçghdoot Shawan 
Panbazar. Guwahati. 781001. 
Assam. 

The Director of Postal Services 
Deptt. of Posts, Assam Circle, 
Mehdaot Bhawan, Guwahati-1. 

The Sr. Superintendent of Post Offices, 
Cachar Division Silchar. 

The Inspector of Pasts 
Silchar West Sub-Division, 
Deptt. of Posts, Silchar. 

• ..........Respondents. 

PARTICULARS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

MADE: 

This application is directed against the notice of 

termination issued under memo No. Al/Chirukandi B.0/2006 dated 
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1.,10.2006 issued by the Inspector of Posts Silchar West Sub-

Division, by which service of the applicant has been sought to be 

terminated/discontinued after expiry of one month. 

LIMITATION: 

The applicant declares that the instant application has 

been filed within the limitation period prescribed under section 

21 of the Central Administrative Tribunal Act.1985. 

JURISDICTION: 

The applicant further declars that the subject matter 

of the case is within the jurisdiction of, the Administrative 

Tribunal. 

FACTS OF THE CASE: 

4.1. 	That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and privileges 

guaranteed by the Constitution of India and laws framed 

thereunder. 

4.2. 	That the applicant is qualified to hold any Sr-D posts 

and/or GDS posts under the postal Dept and the respondents acting 

on his request, appointed the applicant to the post of Mail Peon, 

( Gr-D) w,e,f, 15.07.03. To that effect the respondents have made 

factual verification of the records in origin pertaining to his 

educational qualification. The service of the applicant was 

extended from time to time and as such he continued in the said 

post for fairly long period. .. 



The applicant craves leave of the Hon'ble Tribunal to 

produce the relevant documents pertaining to his such ad-hoc 

service at the time of hearing of the case. 

A copy of one of the such appointment 

order dated 11.7.03 is annexed herewith 

and marked as ANNEXURE-A. 

4.3. 	That 	the applicant who possesses 	the 	requisite 

qualification for appointment as Gramin Dak Sevak (Mail 

Deliverer) (in short GDS-MD) in Chirukandi 8.0., pursuant to an 

advertisement issued by the respondents by duly filled up 

application applied for the said post of GDSMD . account with 

Tarapur SO, Silchar. The application of the applicant dated 

28.3.05, was duly scrutinised by the selection committee and 

thereafter he was selected for the said post of GDSMD. The 

respondents after the said selection was asked by the respondents 

for verification of the original records which includes the 

original certificate of HSLC. and accordingly he submitted the 

same and took the same back after the verification. 	The 

respondents to that effect issued an order dated 	16..6.05 

indicating such selection and appointment and he was directed to 

resume duty. 

A copy of the said order dated 16.6.05 is 

annexed herewith and marked as ANNEXURE-B 

4.4 	That the applicant in terms of the direction issued in 

the aforesaid order,  dated 16.6.05, reported the 	concerned 



authority and he was handed over the charge of the 6DB-Mail 

Deliverer & Mail Career vide charge memo dated 17.6;05. The 

Inspector of Post Offices, having regard to the joining of the 

applicant to the said post of GDS-MD & MC issued a communication 

dated 20.6.05 to the Sr. Supdt. of Post Offices indicating 

joining of the applicant. 

Copies of the said charge memo dated 

17.6.05 and communication dated 20.6.05 

are annexed herewith and marked as 

(NNEXURE-C and D. 

4.5. 	That as stated above the respondents i.e. the Inspector 

of Posts, Silchar West Sub-division, Silchar, immediately after 

his selection issued a communication directing the applicant to 

produce all the original documents/certificates for verification. 

The applicant immediately on receipt of the said communication 

approached the authority concerned and produce all the relevant 

records in origin. The records were handed over to the applicant 

after the verification. 

4.6. 	That the applicant after joining of his service as 

GDSMD, Chirukandi BO continued to serve the respondents with the 

best of his abilities and utmost sincerities. At no paint of time 

he has been issued With any communication regarding his 

unsatisfactory service or any other adverse communication. The 

applicant is also receiving his regular pay and allowances for 

his service and till date he is continuing as GDSMD under the 

respondents. 

4 



4.7. 	That surprisingly enouQh the applicant on 2.11.2006 

received the impugned communication dated 30.10.2006 issued by 

the Inspector of Post, Silchar West Sub-division intimating the 

fact that on expiry of one month notice period his service shall 

be stand terminated. It is pertinent to mention here that .the.. 

said notice of termination date 31.10.2006 has been issued in 

terms of the letter issued under memo No.H3-792/C dated 

27.10.2006 issued by the Superintendent of Post Offices, Cachar 

Division, Silchar-1. However, the copy of the said communication 

dated 27.10.2006 has not been served on the applicant as on date. 

A copy of -the said impugned order dated 

31.10.2006 is annexed herewith and marked 

as Annexure-E(Colly). 

4.8. 	That the applicant begs to state that immediately on 

receipt of the impugned order dated 31.10.2006 he inquired about 

the reason for termination of his service and in reply the 

respondents have informed the applicant that he is required to 

submit the original HSLC pass certificate. To that effect the 

applicant received the communication issued by the Inspector of 

Post , Silchar, dated 31.10.06. 

A copy of the said communication dated 

31.10.06 is annexed herewith and marked 

as ANNEXURE-F. 

4.9. 	That the applicant begs to state that he has not been 

able to trace out the original HSLC certificate issued by the 

Board of secondary Education, Assam, Guwahati, as the same has 

been misplaced during the shifting of their residence and as such 
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he has applied for duplicate copy of the same to the school 

authority. In this connection it is noteworthy to mention here 

that the processes of obtaining duplicate HSLC certificate is a 

time taking processes and as such he has submitted an application 

dated 17.11.06 to the Inspector of Posts Silchar, to grant him 

some time. 

A copy of the said application dated 

17.11.06 is annexed herewith and marked 

as ANNEXURE—G. 

	

4.10. 	That the applicant begs to state that the respondents 

have acted illegally in issuing the notice of termination only on 

the ground that he failed to re—submit the original HSLC 

certificate in time. In this connection it, is noteworthy to 

mention here that the applicant at the time of his ad—hoc 

appointment submitted his original HSLC certificate before the 

authority concerned and the same was again produced at the time 

of his appointment as GDS MD 8' MC in the year 2005. the 

respondents have taken due note of the said records and must have 

reflected in the service book of the applicant and as such the 

proposed action of termination of service of the applicant by 

issuing the impugned termination notice only on the ground of 

non—submission of original HSLC certificate is nothing but an 

unique example of arbitrary action. On this score alone the 

impugned termination notice is required to be set aside. 

	

4.11. 	That applicant begs to state that the impugned notice 

of termination has been issued as per dictation of the higher 

authority and the said notice of termination does not indicate 

the basic ingredients of exercising the power by the authority 

concerned. It is under the fact situation of the case the 

6 

4 

I 



-- \\ 

applicant had to move to the authority concerned for knowing the 

reason of issuance of the, said notice. It is noteworthy to 

mention here that the application preferred by the applicant is 

yet to be replied to. 

4.12. 	That the applicant begs to state that the action 

on the part of the respondents in issuing the impugned notice of 

termination dated 31.10.2006 is illegal and arbitrary as same 

does not indicate the cause under which the said notice has been 

issued. Apart from that the provision contained in the impugned 

notice of termination dated 31.10.2006 is also not sustainable as 

the provision of the said Rule does not contemplate the 

termination of service of 6DB agents in the manner and method. as 

has been sought to be done in the instant case. It is therefore 

the impugned notice of termination dated 31.10.2006 is not at all 

sustainable and liable to be set aside and quashed. 

4.13. 	That the applicant begs to state that under 

similar fact situation the 6DB agents under Silchar Division 

approached the Hon'ble Tribunal and the Honble Tribunal in 

number of occasion held such an action to be illegal and 

arbitrary. The case of the present applicant is squarely covered 

by those judicial pronouncement. 

The applicant craves leave of this Hon'ble Tribunal to 

rely and refer upon those judicial pronouncements at the time of 

hearing of this case. 

4.14. 	That the applicant begs to state that he could 

learn from the reliable source that.the respondents are making a 

move to appoint some person in his place without selection and 

7 
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without following the due process of law. It is under this 

situation the respondents have issued the impugned notice of 

termination dated 31.1.11.2006 without any cause by which the 

applicant is sought to be terminated from his service. Such a 

malafide intention on the part of the respondents, who are the 

part of the Deptt. of Posts-a model employer, is not at all 

sustainable and entire action on the part of the respondents is 

required to be set aside including the impugned notice of 

termination dated 31.10.2006. 

4.15. 	That the applicant begs to state that he being a 

selected candidate and his candidature is being scrutinised by 

the higher authority, and after his appointment he became a 

regular employee of the Postal Department and he is holding a 

Civil Post, it is therefore the manner and method adopted by the 

respondents in proceeding to terminate his service is not at all 

sustainable and liable to be set aside and quashed declaring the 

same to be violative of Article 14 and 16 of the Constitution of 

India. 

That the applicant further begs to state that he being 

a holder of civil post the action on the part of the respondents 

in issuing the impugned notice of termination dated 31.10.2006 is 

not at all sustainable, same being opposed to the constitutional 

mandate. Apart from that in the event of the Rule-8(1) and (2) of 

the Deptt. of Posts/GDS agents (Conduct of Employment) Rules 2001 

if encourages/helps the respondents to take such an drastic 

action on the GDS agents, same is also required to be set aside 

holding the same to be unconstitutional. It is under the fact 

situation of the case the action on the part of the respondents 
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in issuing the impugned notice of termination dated 31.10.2006 is 

not at all sustainable and liable to be set aside and quashed. 

4.16. 	That 	the applicant begs to state that at 	present 

he is holding the post of 6DB MD & MC in the Chirukandi BO and as 

on 	date 	he 	has 	not handed over the charge 	to anyone. The 

application preferred by him is also pending disposal before the 

concerned 	authority 	and as such it 	is a fit 	case wherein the 

Hon'ble Tribunal may be pleased to pass appropriate .interim order 

suspending the effect and operation of the impugned notice of 

termination dated 31.10.2006 till disposal of this OA, directing 

further the respondents to allow him to continue as GDS MD & MC 

in :Chirukandi BO. It is stated that in the event of not passing 

any interim order as prayed for, the applicant would suffer 

irreparable loss and injury and same would render the OA 

infructuous. 

4.17. 	That the applicant files this application bonafide and 

secure ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIOJJ 

5.1. 	For that prima facie the action/inaction on the part of 

the respondents are illegal and arbitrary and accordingly judi--

cial interference is called for in the matter. 

5.2. 	For that the action/inaction on the part of the respon- 

dents being founded malafide and the entire exercise on their 

part being colorable exercise of power, timely intervention of 

the Honble Tribunal in the matter is calle.d for. 

9 
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5.3. 	For that the applicant having appointed as GDS MD & MC 

pursuant to a due selection processes and since there being no 

show cause for his unsatisfactory service, his service should 

not have been terminated as has been sought to be done here in 

the present case. The said action is violative of Art 311 of the 

Constitution of India. 

	

5.4. 	For that the action of the Respondents in issuing the 

impugned notice of termination dtd.31.10.2006 without providing 

the applicant the communication 27.10.2006 basing on which said 

impugned notice of termination has been said to be issued. 

	

5.5. 	For that in any view of the matter the action/inaction 

of the respondents are not sustainable in the eye of law and 

liable to set aside and quashed. 

The applicant craves leave of the Honble Tribunal to 

place more grounds both factual and legal at the time of hearing 

of the case. 

6.DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all 

the remedies available to him and there is no alternative remedy 

available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER COURT: 

The applicant further declares that he has not filed 

previously any application, writ petition or suit regarding the 

grievance.s in respect of which this application is made before 

10. 
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any other court or any other Bench of the Tribunal or any other 

authority nor any such application writ petition or suit is 

pending before any of them. The applicant in view of the extreme 

urgency of the matter have come under the protective hands of the 

Hon:ble Tribunal without waiting for the disposal of the appeal. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the 

applicant most respectfully prayed that the instant application 

be admitted records be called for and after hearing the parties 

on the cause or causes that may be shown and on perusal of 

records, be grant the following reliefs to the applicant:- 

8,1. 	To sot aside and quash the impugned termination notice 

dated 31.10.06. 

8.2. 	To direct the respondents to allow the applicant to 

work as GDS MD & MC in the Chirukandi 80,  

8.3. 	Cost of the application. 

8.4. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case and 

deemed fit and proper. 

INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant prays 

for an interim order directing the respondents to suspend the 

effect and, operation of the impugned notice of termination till 

11 
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disposal of this application and to allow him to continue in the 

post of Gramin Dak Sevak MD & MC. in the Chirukandi BO. 

10!. 	 Vt S V.50.... SS..WN 	51*5*0 * *5 * 

11. PARTICULARS OF THE I.P.O.: 

i I.P.O. No. 	 2 • Date 2-rf/'d4 

3. Payable at 	: Guwahati. 

12 LIST OF ENCLOSURES: 

As stated in the Index. 
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VERIFICATION 

I, Sri Shyamalendu Sharma Son of Late Ram Gobinda 

Sharma, aged about 33 years, resident of Triin' Road Dist Cachar, 

• 	Si'lchar, •ssam,do hereby solemnly affirm and verify tht the 

• 	 statemen.ts made in- paragraphs .' I• 	 are 

true 	to, 	my 	knowledge -. and 	those 	made 	in 

arematterof 

- records and, the rest are my humble submission before the Hon'ble 

Trthunal I.have not suppresed any material facts of the case. 

	

And Isign on this the Verification on this the 	th 

day of 	DL.. cyr 2006. 

io ~drvt_ 

• 	 - 	• 	 - 	 Signature. 



INNXU.. A 
l)I1ARlMINl OF l()FS I NI)Ii\ 

OFFI(;E 01 II I F SENIOR SI.) P1)1 OF P051 ( )Fll ('I .5 
CACI 1AR DIV)SION: Sll,ClIAR-755()() 1 

Memo No.MMS/ Staff 
	

I)alc! 	5illiar he I - 

In partial ,modi licat ion 01 this olliec nicino Of even ico dtd 2 7_(_( • ) 

Shri Sliyamalendu Sharma, an outsider is ,hcrchv . jLll Cb1SiSlS :M L Pcoll 
(Group 'D') MMS Silchar with elIect horn -  I 5 - 7 - 03 forenoon in place oi Sri Iiircndra 
Lohar, El)DA Thailoo now Mail Peon of MMS, Silehar. 

4 	 This arrangement is purcly on adhoc oasis for a period not excecding 
90(nincty) days and will contr no right upon him to claim absorption pet maitentiv on the 
post of Group 4 D'. 

The arrange.titcitt will autonialically revert ott expiry of nittetv (lay! trout 
the date olchI'cct, 

(J.K.1R11JIYA) 
" 1 / 	( 1 	Senior Supdt. oI'Posi Offices 

( 	Cachar Division Silchar-788001 

Copy to: 

I. The Sr,Postmastcr, Silchar H . O. for kind information and necessary action. 
The ASPOs (North Sub Dn) Silchar- I for information andneccssary action. 
Sri Birendra Lohar, Mail Peon, MMS Silchar . He will relinquish the charge 
of Mail Peon from MMS Silchar on 14-7-03 (alIcrnoon) positively and to 
rport to the ASP (North) Silchar. 

,'~ri Shyamalendu Sharma CIO Shri Shyam Sundar Sharma P.A Silchar HO. 
for information and necessary action. 

5. The Staff'A' Branch, Divisional Office, Silehar for information. 
6, Spare. 	 . 

. 	

. 

Senior Ntw zorl'ost Offices 
Cachar Division : Silchar-78800 I 

'itt 

..... 



ANNEX U RE-B 

Department of PostsIndia 

0/a., the Inspector Posts 

Silchar West Sub-Divn 

Silchar-788001 

To 

Shri Shyamalendu Sharma 

Trunk Road 

Silchar-1. 

No. Al/Chirukandi dated at Silchar the 16.6.05 

Sub 	Selection to the post of GDSMD-C-MC of Chirukandi BO in 

account with Tarapur S.O. 

Ref: Your application dated 28.3.05. 

This is to intimate that you have beenovisially 

selected as the GDSMD-C-MC of hereby requested to report to the 
... . . ........ 

6DS BPM of the said BPO immediately. 

A set of pre-appointment document/form is sent herewith 

for. resubmission to the undersigned within seven days, duly 

filled-up and signedby you and attested by the competent 

3v~ 	
17. 	....: 
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authority, for issuing formal appointment letter subject to the 

satisfactory documents/certificates. 

This may be treated as the most urgent. 

Encl- As above 

Sd / - 

Inspector Posts 

Silchar West Sub-Divn 

Si lchar-788001 

The Sr. Supdt. of PO.s, Cachar Divn, Silchar-1 alongt4ith a 

copy of Tabular Information shut for kind information i*j.r.t. his 

letter No.H3-792/C dated 22.02.05. 

The Sr. Postmaster, Siichar HO for information & kind 

necessary action 

The 6DB 8PM, Chirukandi 80 for information & necessary 

action. He is hereby diected to perform his original duty, as 

soon as the candidate is joined in duty. 

The SPN, Tarapur S.O. for information & n/a 

- 	5. 	Personal File of Shri Shyamalendu Sharma 

6. 	Spare 

Sd!- 

Inspector Posts 

Silchar West Sub-Divn 

Si lchar-7880S31 

18 
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A.NNXUE-C 

:• 

- 	

; 

DEPA1TMENT OF PØTS. IN1)I./Th 	• 

VcjV:,.:.. 	

J.JJ. 	 / 	:-.- 	
••--. 

(f f. 267. ZWM 	 i1 	f 
(See Rule 261. Posts and Telegraphs 	

1,, cond Ecliiion) 

Charge Répoit and Re i orcsh and st 	Ptrfer of charge 

Nei- 
Certified that the charge of the o ~e 4?)S2 C  

was made over by (nameJ/,jOt 
2?fr\O00L9" -- 

I -  ' 	-O 	tore 
on the fOote)........1... .'V...................

- noon in accordance with 

/66 	from 

• Relieved Officer 	
Relieving Officer 

TV- 

j7J/O 	V 	
(P,T.O.) 

V 	 V 

•Vk•• 
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ANNEXURE-D 

DEPARTMENT OF POSTS: INDIA 

From: Inspector Posts 	To: The Sr. Supdt. of P.O.s 

Silchar West Sub-Divn 	Cachar Dvn, Silchar-1 

Si Ichar-788001 
	

Si lchar-1. 

No. Al/ChirLikandi 
	

Dated at Silchar the 20.6.05 

Sub: Joinning of GDSMD-C--MC 

Chirukandj 

Ref: D.O.s file mark-H3-792/c 

This is to intimate that Shri Shyamalendu Sharma, the 

newly selected 6DSMD-C--MC Chirukar,di BOunder Tarapur 9.0. has 

joined in duty on 17.06.05 F/N. 

A copy of charge report is forwarded herewith for 

favour of your kind disposal. 

Enc: As above 

19 
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Sd / - 

Inspector Posts 

Silchar West Sub-Divn 

Si lchar-788C401 



Copy to: 

The Sr. Postmaster, Silchar HO alongwith a copy of ACG-61 for 

kind information 

The SPM, Tarapur S.O. for information 

Shri Shyamalendu Sharma, GDSMD-C-MC Chirukandi BO 	for 

information 

Personal File of Shri Shyamalendu Sharma 

Sd!- 

Inspector Posts 

Silehar West Sub-Divn 

ilchar-788001 
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ANNEXURE-E (COLLY) 

Deptt. of Posts: India 

0/a the Inspector Posts 

Silchar West Sub-Divn 

Gi lchar-768001 

No.A1/Chirukandi Bo/2006 dated Silchar the 31.10.06 

To 

Shri Shyamalendu Sharma 

GDSMD-C-MC Ch i ruk and i BO 

Via Tarapur S.O. Silchar-3 

Sub Notice for termination of your service 

In pursuance of the SSP/Siichar C/No.H3-792/C dated 

27.10.06 a notice for termination of your service and 31.1006 in 
- 	-•-- 

prescribed form is forwarded h/w for your information. 

You 	are 	also 	hereby cirected 	to 	return 	the 

acknowledgement portion undersigned duly signed by you with date 

on the day of receipt positively. 

DA: As stated 

Sd / - 

Inspector Posts 

Silchar West Sub-Divn 

ttOSt.d 
	 Si lchar-788001 
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DEPARTMENT OF POSTS; INDIA 

In pursuance of Rule 8(l) & 2) of the Dbepflme.n of Posts! 1D 

Age.ts (Coduct & Empiént 	 /.•. 
& designation) hereby gi e 

ttoShui! 	t... 	 ... 
. 	 .. .(narne• & designation) that his! Irr services 

shall stand terminate with effect from the date of expiry of a period of one mont 
from .the date on which this notice is served on or, as the case may be intended to 

tatiw;:L 
, 3sectOr ?ot 

• 	. 	 41Cb.rWe8tSub.-DT 

AttestaA 

tdvoCs 
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ANNE XURE-F 

Deptt. of Posts:India 

0/a the Inspector Pasts 

Nc.A1/Chirukandj BC)! 

Silchar West Sub-Divn 

Si lchar-788001 

dated Silchar 

To 

Shri Shyamalendu Sharma 

GDSMD-C-MC, Chirukandi BC) 

Via Tarapur S.D. Silchar-3. 

Sub:- Verification of Certificate etc. 

Ad(vig.) R.O. Dibrugarh vide its C/No.INV/RP/06 dated 

31.10.06 has desired to verify your HSLC E>am certificate & 

others which were submitted during appointment by you 

As such you are requested to submit the same in 
-------------------------

original at once for further action. 
- 	 ----- - -------- 	 - ------ 	 - 

In this connection, please refer verbal instruction of 

the Ad(vig.) dated 26.10.06 also. 

Sd I- 
Inspector Posts 

Silchar West Sub-Divn 
Silchar-788001 

Copy to: 	- 
1. 	The Sr. Supdt. of P.O. Silchar - for information 

w.r. t. discussion today. 

- 	16 
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Silehar West Sub-Divn 
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